FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations,

2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/s. IMMACULATE AGRO SPICES PRIVATE LIMITED

SI. No | PARTICULARS DETAILS
1. Name of corporate debtor Immaculate Agro Spices Private Limited
2. Date of incorporation of corporate debtor | 23" January,2017.
3. Authority under which corporate debtor | Registrar of Companies, Ernakulam
is incorporated /registered
4, Corporate Identity No. / Limited Liability | U01110KL2017PTC047863
Identification No.of corporate debtor
5. Address of the registered office and | Kanjiravelil House Pazhamthottam (P O),
principal office (if any) of corporate | Ernakulam, Kerala-683 565.
debtor
6. Date of closure of Insolvency Resolution | 16" April, 2026 [Liquidation ordered by
Process NCLT on 17" April,2026 ]
7. Liquidation commencement date of | 17" April,2026.
corporate debtor
8. Name and registration number of the | M/s. SPP Insolvency Professionals LLP
insolvency professional acting as | Reg.no.IBBI/IPE-0143/IPA-1/2022-
liquidator 23/50033
9. Address and e-mail of the liquidator, as
registered with the Board M/s. SPP Insolvency Professionals LLP.,
10. Address and e-mail to be used for | 2nd Floor, CODISSIA, G.D. Naidu
correspondence with the Liquidator Towers, Huzur Road, Coimbatore - 641
018
Ph.no: +91-94888-10404/73730-52341
laspl.lig@gmail.com /
ipeadmin@sppgroups.com.
11. Last date for submission of claims 17" May,2026.



mailto:Iaspl.liq@gmail.com
mailto:ipeadmin@sppgroups.com

Notice is hereby given that the National Company Law Tribunal, Bengaluru Bench has ordered the
commencement of liquidation of the M/s. Immaculate Agro Spices Private Limited on 01% April,2026.

Note:

Applicable forms can be downloaded from the following portal: www.ibbi.gov.in->
Resources—> Downloads—>Forms under IBBI (Liquidation Process) Regulations, 2016.

The stakeholders of M/s. Immaculate Agro Spices Private Limited are hereby called upon to submit their

claims with proof on or before 17" May, 2026 to the liquidator at the address mentioned against item
No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

[In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by
such a stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed
to be submitted under section 38.]

CA Mahalingam Suresh Kumar

Date : 18.04.2026 Designated Partner and Authorized Signatory
Place :Coimbatore M/s. SPP Insolvency Professionals LLP [IPE] acting as
Liquidator of M/s. Immaculate Agro Spices Private Limited

AFANo.: AA1/50033/02/300626/20056 valid upto 30.06.2026
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India’s first 3D chip
unit launched
|

Bhubaneswar: Odisha Chief
Minister Mohan Charan Majhi
and Union Minister Ashwini
Vaishnaw launched India’s first
advanced 3D glass chip
packaging unit in Bhubaneswar,
an official said. Majhi, along
with Vaishnaw, Union Railways,
Information and Broadcasting
and Electronics and
Information Technology
Minister, laid the foundation
stone for the project. In a social
media post, Majhi said Odisha’s
industrial landscape is evolving
rapidly, no longer anchored
solely to traditional sectors. et

PM to inaugurate Ganga
Expressway on April 29

New Delhi: Prime Minister
Narendra Modi will inaugurate
the much-awaited Ganga
Expressway on April 29, which
will connect western Uttar
Pradesh with the eastern
region, strengthening the
State’s economic and social
framework and making travel
faster, safer and more
convenient. After receiving
approval from the Union
Cabinet in 2020, the Ganga
Expressway project was

taken up on priority and has
been implemented in record
time. our BuREAU

Tata Trusts move to scrap restrictive
clauses in Bai Hirabai Trust deed

HISTORICAL INCONSISTENCY. Trustees say 1916 codicil didn’t impose curbs based on ethnicity, race and religion
I ‘!‘ I! . T

|
Our Bureau
Mumbai

The trustees of Tata Trusts
have decided to initiate pro-
ceedings before the appro-
priate authority to alter re-
strictive clauses governing
the eligibility of trustees in
the Bai Hirabai Jamsetji Tata
Navsari Charitable Institu-
tion, in a move aimed at
aligning the trust deed with
the group’s long-standing in-
clusive ethos.

The decision was taken at
a meeting of the Bai Hirabai
Trust’s board held on April
17 under the chairmanship
of Noel Tata. The trustees
said the move seeks to cor-
rect anomalies in the 1923
trust deed, which introduced
restrictions, including bar-
ring non-Zoroastrians from
trusteeship, that were not
part of the original codicil to
the will of Sir Ratan Tata.

In a statement issued on
Sunday, Tata Trusts pointed
out that the original 1916 co-
dicil did not impose any re-
strictions based on ethnicity,
race or religion. They noted
that the Bai Hirabai Trust
was intended to be admin-

istered by trustees of the Sir
Ratan Tata Trust, without
any such limitations.

“The codicil further
provided that the Trustees of
the Will of Sir Ratan Tata,
who were also Trustees of
the Sir Ratan Tata Trust
(SRTT) —a Trust created by
his Will — would also be
Trustees of the Bai Hirabai
Trust,” the statement said.

MODEST ACTIVITIES
The trustees further clarified
that the Bai Hirabai Trustisa
non-shareholding entity
with a limited asset base and
relatively modest activities.
“In 2015, the objects of the
Bai Hirabai Trust were en-
larged to also cover the gen-
eral public as beneficiaries of
the activities of the Trust.”
They added, “There are no
such restrictions as to quali-
fications for Trusteeship of
SRTT nor of the Sir Dorabji
Tata Trust (SDTT) nor of
any other Tata Trust.”
Nonetheless, it is a fact
that the trust deed made in
1923 by the then trustees
contained restrictive clauses
that, amongst other things,
prohibited non-Zoroastrians
from being trustees of the

Ef iy BRI 5

REITERATING INCLUSIVITY. The board highlighted that

-

non-Zoroastrians had been appointed as trustees since 2000,
following a legal opinion from a former Chief Justice of India eri

Bai Hirabai Trust, the state-
ment said.

The board also highlighted
that non-Zoroastrians had
been appointed as trustees
since 2000, following a legal
opinion from a former Chief
Justice of India. It reiterated
that inclusivity and secular-
ism had been central to the
Tata ethos, which had histor-
ically focused on philan-
thropy and service to the na-
tion. Separately, the trustees
expressed full confidence in
the Chief Executive Officer
of the Tata Trusts, endorsing
his administrative
leadership.

This move by Tata Trusts
follows objections, raised by
ousted former trustee Mehli

Mistry, to the appointment
of Vijay Singh and Venu
Srinivasan to the board of Bai
Hirabai Trust, saying that
they did not meet the eligib-
ility condition of belonging
to the Parsi-Zoroastrian
faith. Srinivasan resigned
from the Trust thereafter,
while Singh continues to re-
main on the board.

The admission by Tata
Trusts that the eligibility cri-
teria was restrictive is un-
likely to lead to disqualifica-
tion of earlier board
appointees, said experts.
“Because such appointments
are generally assessed based
on the governing rules in
force at the time they were
made,” said Akshat Khetan,

Founder, AU Corporate Ad-
visoryand Legal Services.

When Srinivasan and
Singh were appointed trust-
ees for the first time and the
change report was filed with
the Office of the Charity
Commissioner and it was ac-
cepted, “at that point of time
the Charity Commissioner is
presumed to have gone
through the trust deed and
all the conditions satisfied
that they were rightfully eli-
gible to be trustees,” said a
person with direct know-
ledge of the developments,
adding that the regulator had
approved it.

“The Trust has framed the
issue as a historical incon-
sistency rather than an un-
lawful provision, and is seek-
ing to correct it
prospectively through legal
processes. Unless a court or
regulatory authority spe-
cifically finds that the re-
strictive clause was invalid
under law or contrary to pub-
lic policy from the outset,
past appointments would
typically remain valid, mak-
ing this more a matter of fu-
ture alignment than retro-
spective illegality,”  said
Khetan.

Volatile markets push SIP stoppage ratio above 100% after 11 months

—
Suresh P lyengar
Mumbai

The systematic invest-
ment plan (SIP) stoppage
ratio last month crossed
100 per cent for the first
time in the last 11
months, as volatile mar-
kets made investors jit-
tery, with one- and two-
year SIP returns turning
negative in the last few
months.

The number of SIP ac-
counts stopped or ma-
tured increased to 53.38

lakh, against 52.82 lakh
new accounts opened last
month, according to data
from the Association of
Mutual Funds of India.

The SIP stoppage ratio
stood at 76 per cent in
February, with 49.7 lakh
accounts stopped, while
65.72 lakh new accounts
were opened.

Jeevan Kumar KC,
Head-Investment Advis-
ory Services, Geojit Finan-
cial Services, said markets
over the last two months
had dipped 16 per cent,
leading to widespread SIP

stoppages as investors
panicked amid returns
from popular SIP categor-
ies such as small, mid and
flexi caps dwindling over a
one- to two-year time
frame.

He added that investors
should stay calm and aim
to accumulate more units
during bad times to reap
the real benefit of com-
pounding in inevitable
bear markets.

STOPPAGE RATIO
In the financial year end-
ing March, the stoppage

Infosys set for soft quarter; FY27
revenue growth likely to be around 2-5%

—
Sanjana B
Bengaluru

Infosys is set to report its
Q4FY26 results on April 23,
with expectations of muted
sequential  performance,
marginal margin improve-
ment, and a cautious FY27
growth guidance of around
2-5 per cent in constant cur-
rency amid macro uncer-
tainty.

Below are a few other key
metrics to look out for:

REVENUE & PAT
According to a brokerage
poll, the IT major is projec-
ted to report revenue in the
range of 346,673-46,998
crore, indicating a sequen-
tial movement of -3.5 per
cent to +0.3 per cent and
year-on-year  growth of
around 4.8 per cent, both in
constant currency (CC)
terms.

Profit after tax is estim-
ated at ¥7,610-7,840 crore,
suggesting a largely flat
quarter-on-quarter perform-

ance with a marginal uptick
of 0.3 per cent to 2.8 per
cent, alongside a year-on-
year increase of 8.2-9.4 per
cent.

According to Kotak Insti-
tutional Equities, the se-
quential revenue decline is
largely driven by fewer
billing days and seasonal
weakness. It expects reven-
ues from the sale of third-
party items to remain stable,
while a sharp decline in
other income following the
completion of the buyback
could lead to moderate net
profit  growth.  Various
brokerages expect FY27 rev-
enue growth guidance in the
range of 2-4 per cent to 3-5
per cent, implying around
2-5 per cent y-o-y growth in
CC terms.

TWO FACTORS

Kotak Institutional Equities
noted that two factors dom-
inate this guidance outlook.
First, elevated geopolitical
risk from the Iran war adds
uncertainty to global macro
conditions and enterprise

spending visibility. Second,
GenAl-driven productivity
programmes are increas-
ingly deflationary.

These factors are likely to
cap headline growth guid-
ance despite a reasonable
deal pipeline. However, a
prolonged or intensifying
conflict would pose down-
side risks to both demand
assumptions.

75 bps from the Versent
acquisition is baked into the
guidance, noting that the
management expected the
deal to close by the end of
the fiscal year.

Alongside, an Equirius Se-
curities report said EBIT
margins are expected to im-
prove marginally by about 8
bps g-0-q, supported by tail-
winds from forex and cost/
revenue efficiencies under
Project Maximus, along with
likely lower variable pay.
These gains are expected to
be partly offset by head-
winds from fewer billing
days, the absence of certain
one-time gains seen in Q3
and higher visa costs.

Ventive Hospitality taps new
markets for its Maldives hotels

—
Aneesh Phadnis
Mumabi

Blackstone-backed Ventive
Hospitality Ltd (VHL) is
tapping new markets in the
Asia Pacific region to tide
over the impact of the West
Asia conflict on its interna-
tional business.

The company owns 13
hotels in India and Mal-
dives, with over 2,000 keys.
In Maldives, it has three re-
sorts under the Anantara,
Conrad and Raaya by Atmo-
sphere brands, and these
contribute to around 40 per
cent of its consolidated
revenue.

Overall touristarrivalsin
Maldives have declined fol-
lowing the start of the war

CM
K

in February-end. VHL
properties have been im-
pacted, and the company is
diversifying its customer
base to keep occupancy in-
tact. “We are targeting new
source markets like Singa-
pore, Japan, Korea, Aus-
tralia and New Zealand to
mitigate the impact of can-
cellations in Maldives,”
said Milind Wadekar, Exec-
utive Vice-President (Fin-

ance and Investor
Relations).
MINIMAL IMPACT

“There is minimal impact
on our hotels in Pune
(which have around 750
keys) which are supported
by IT and other manufac-
turing industries,” he ad-
ded. Other properties are

situated in Bengaluru, Goa
and Mumbai. While the
business environment is
challenging now, Ventive is
expected to report growth
in the fourth quarter FY26
results.

‘January-February were
strong months for us. In
March, the first 10 days
were business as usual for
our hotels in Maldives. Sub-
sequently, we have seen
some cancellations. Des-
pite the challenges, we ex-
pect to report a double digit
growth in consolidated rev-
enue per available room in
Q4 on a year on year basis,”
he said. On the operations
side, VHL is taking cost sav-
ing steps like cutting down
discrepancy spends, and
hiring put on hold.

The number of
SIP accounts
discontinued or
matured increased
to 53.38 lakh,
against 52.82 lakh
new accounts
opened last month

ratio hit a new high of 95
per cent as the industry
closed 162.32 lakh ac-
counts last April, as per
SEBT’s direction to shut

down accounts that had
remained paused for three
consecutive months. In
FY25, the industry’s stop-
page ratio was 76 per cent,
with 514.17 lakh accounts
closed and 679.85 lakh ac-
counts opened.

Despite the stoppage,
SIP inflows increased 21
per cent last fiscal to %3.5
lakh crore, up from 2.89
lakh crore in FY25.

However, the markets
have shown positive signs
since the start of this
month, with early signs of
peace returning in West

Asia.

Aditya Agrawal, Chief
Investment Officer, Avisa
Wealth Creators, said the
rise in the SIP stoppage
ratio reflected short-term
volatility and some in-
vestors pausing contribu-
tions amid recent market
corrections rather than a
structural slowdown in
systematic investing.

The recent market re-
bound may be followed by
intermittent volatility, but
India’s structural growth
story and earnings traject-
ory remain supportive.

Geopolitical tensions
become ‘new normal’ as
IT demand holds steady

—
Sanjana B
Bengaluru

IT services firms remain
cautiously optimistic amid a
volatile macro environ-
ment, with companies like
Wipro and TCS highlighting
steady tech spending and
resilient client priorities
despite geopolitical ten-
sions and tariff-related dis-
ruptions weighing on visib-
ility.

While some clients have
adopted a wait-and-watch
approach and budgets re-
main tight, investments in
cloud, data and AI continue
to hold firm.

During the company’s Q4
earnings conference call, K
Krithivasan, CEO and Man-
aging Director, TCS, said
that client demand in Q4 re-
mained disciplined amid a
challenging macro environ-
ment, shaped by geopolit-
ical tensions, tariff-related
uncertainty and stringent
manufacturing and data-
sovereignty requirements.

“Customers continued to
prioritise cost rationalisa-
tion to fund a strategic
pivot towards Al-led trans-
formation, with spends fo-
cused on vendor consolida-
tion, GCC expansion and
structural efficiency and the
resulting savings reinvested
into scaling AI across core
operations and product
portfolios. Incremental in-
vestments were also direc-
ted towards digital sover-
eignty and supply-chain
resilience,” he observed.

CLIENT DEMAND

For TCS, in Q4, client de-
mand across manufacturing
remained cautious, shaped
by macroeconomic uncer-
tainty, tariff volatility and
recalibration of EV demand.
Despite continued restraint
in capital expenditure
across automotive, indus-
trial and chemicals, custom-
ers prioritised near-term
cost optimisation and oper-
ational resilience, with sus-
tained focus on Al-led pro-

and cloud

ductivity
modernisation to stream-
line operations and improve
reliability.

Similarly, client demand
across BFSI remained tech-

nology-led through the
quarter, shaped by
heightened macro and geo-
political volatility. While
uncertainty around interest
rates, inflation and central
bank actions influenced cli-
ent sentiment, resulting in
cautious investments, BFSI
clients still prioritised core
and legacy modernisation,
data estate transformation
and cloud migration. They
scaled AI/GenAI deploy-
ments, productivity-led op-
erating model transforma-
tion and vendor
consolidation.

Echoing a similar tone,
Srini Pallia, CEO and Man-
aging Director, Wipro, ad-
dressed the conflict in West
Asia during the company’s
Q4 earnings conference
call. “There is no specific
impact in terms of how we
deliver to our clients, and it
continues. Some of our cli-
ents are wondering whether
to hold off on spending or
reevaluate their projects.
We continue to monitor the
situation. While currently
there is no significant im-
pact, there are a few pro-
jects that clients want to
slow down.”

NEW NORMAL
Commenting on the energy,
manufacturing and  re-

sources segment, he said he
does not see the conflict
having an impact at this mo-
ment. He added that geo-
political tensions have be-
come a new normal for
clients.

¢ KUC BANK

THE CADUTHURLITHT LRBANTO OPERIATIVG BANK LDC 99

THE KADUTHURUTHY URBAN CO OPERATIVE BANK LTD
Head Office, Kaduthuruthy P O, Kottayam, Kerala 686604,
Ph: 04829-282105,283268, E-mail: ho@kucbank.in

CAM Court, under saction 14 of the Aet.

InterastiEnforcement)Rules, 2002 issued a demand notice calk

POSSESSION NOTICE (lssued under Rule 8{1) of Sacurity Interest (Enforcemant] Rule 2002 and Issued in Appendix IV of the said Rules)
Where ag, The undersigned being the Authorized oficer of the The Kaduthuruthy Lirban Co Operative Bank Ltd, under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interesl Act 2002 and in exercise of powers conferred under Section 13{12)
Saecurity Interest (Enforcerment) Rule 2002 and in exercise the powers confamred under section 13(2) read with rule 9 of tha Security|
upon the borrowers of the The Kaduthuruthy Urban Co Operative Bank Ltd |
whose details are given under to repay the amount mentioned in the notice plus contractual rate of interest and costs and other expenses|
thereen from under mentioned dates within 60 days from the date of receipt of the said notices.
The borrower having failed to repay tha due amount, notice is hareby given 1o the horrowsars and the public in general that the undersignad has
laken possassion of the properties described below in exercise of the powers conferred on himfher under szction 13(4) of the said Act read!
with rule & of the said rulas. Further physical possession of this property is taken through Court Commissioner as orderad by the Henorable

Name, Address & other details of Borrowers/Sureties

Description of the Property

Branch: Neezhoor: Loan No.: Business LT-29 & Business LT-30

15786: Varkey Joseph & 19305: Molly Varkey, Madathakkattu House, Marangoly P.O,
Amount Due: Rs. 64,72,659/- (Rs.35,66.632 + Rs.29,06,027) + Interest from 16-04-2026
Date of Demand Notics ; 26-11-2024. Date of Possession: 17-04-2026

CJM Court Order No. MC No. 384/2025 & 383/2025

All the parts and Parcel of land & bulding measuring
15.21 Ares of land in Sy. No. 168/1/1, Neazhco
Village, Valkom Taluk, Kottayam District
Boundaries: North: Properly of Shaju Joseph
South: Conal Road; East: Road; West: Proporty]
of Cincy Kalappura.

Place: Kaduthuruthy, Date:18-04-2026.

due thereon from the dates mentioned above,

The borrowers in parbcalar and the public in general are heraby cautioned nollo deal with e propariies and any deaings wilh properies

will be subject to the charge of the Kaduthuruthy Urban Co Operative Bank Lid, for the amount cited and interest. costs and other expenses

(Sd/-), Authorised Officer (Under Central Act 54 of 2002)
The Kadutt

Bank Ltd.
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BANK OF INDIA

TENDER NOTICE

Bank of India invites online bids (Both
Technical and financial) from eligible
bidders for notice inviting tender (NIT) for
interior furnishing, electrical, data-
networking system & air conditioning work
for the new Emakulam zonal office (four
floors full building).
Interested bidders may visit our website
https:/ibankofindia.bank.in/tender or
https://lwww.mstcecommerce.com/
for downloading the detailed document.
The Bids are required to be submitted
online using digital certificates (Signing &
Encryption) through e-Procurement
website https:/iwww.mstcecommerce,
com/. Lastdate for online bid preparation
is 12-05-2026 at 15:00 hrs. Any
corrigendum/ addendum/ notification will
be published in the same E-procurement
portal and in website only.

Sid (Zonal Manager), Emakulam Zone

GKUCTANK

THE KADUTHURUTHY URBAN CO

OPERATIVE BANK LTD.NO. K.399

. HEAD OFFICE, RADUTHURUTHY P.O, KOTTAYAM, KERALA, PIN-686604.
Ph, 04828-262698, 282105 , Email-kucbho@hotmail.com

Sale by Public Auction/Tender/Quolation of Immovable Mortgaged (o the Bank under
Securitization and Reconstruction of Financial Assets and Enforcement of Security Intergst
Act 2002 In exercise of powers contained in the ‘Securitization and Reconstruction jof

Financial Assets and Enforcement of Security Interest Act 2002, Section 13(2) the Authorized

officer have taken Symbolic possession of the under mentioned secured assets which 3
held as securities in respect of credit facilities granted to the following bomowers accour
mentianed below, The sale notice has already been issued to the bomowers /martga

It has been decided to sell the secured assets on "AS 1S WHERE IS BASIS' and A
WHAT IS BASIS' by inviting Sealed Tender /Quotation from the public for realization of

secured debts due'to the

uthuruthy Urban Co Operative Bank Ltd No K 389,
Last Date & Time for submission of Tender/Quotation.
On 15-05-2026 before 1 PM at the Head Office of The
Kaduthuruthy Urban Co Operative Bank Ltd, Kaduthuruthy P.
Name, Address and other details

Name of the Branch: KADUTHURUTHY, 36510 Santhosh Joseph, 38608 San
Santhosh, Kumbamkuzhackal (Muprappallil) (H), Arreskara, Veliyannoor P.O, 338
Alexander Chacke, Palackathadathil, Arunocttimangalam RO

=

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
{Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS
OF M/s. IMMACULATE AGRO SPICES
PRIVATE LIMITED

RELEVANT PARTICULARS

1 |Name of corporate debtor

M/s.Immaculate Agro Spices

Private Limited

7 |Date of incorporation of
corporate debtor

23rd January, 2017.

3 |Authority under which
corporate debtor is
incorporated / registered

Registrar of Companies, Ernakulam

4 | Corporate Identity Number
/ Limited Liability
Identification Number of
corparate debtor

U01110KL2017PTC047863

w

Address of the registered
office and principal office
(if any) of corporate debtor

Kanjiravelil House Pazhamthottam
(P 0), Ernakulam, Kerala - 683 565.

6 | Date of closure of
insolvency resclution
process

16th April, 2026 [Liguidation
ordered by NCLT on 17th April,
2026 ]

-

Liguidation commencement
date of corporate debtor

17th April, 2026.

& |Name and registration
number of the insolvency
professional acting as
liquidator

Address and e-mail of the
liquidator, as registered
with the Board

w

10| Address and e-mail to be
used for correspondence
with the liguidator

M/s. SPP Insolvency
Professionals LLP
Reg.no.IBBI/IPE-O143/IPA-1/
2022-23/50033

M/s. SPP Insolvency Professionals
LLP, 2nd Floor, CODISSIA, G.D.
Naidu Towers, Huzur Road,
Coimbatore - 641 018

Ph.no: +91-94888-10404 /

E-mail : laspllig@gmail.com/
ipeadmin@sppgroups.com.

73730-52341

Requirement of ALTERNATE Premi
r relocation of Bank of India,

Bank of India invites offers for alternate
premises (near to existing branch,
same center and within 2 KM) with
location having significant business
potential) on lease basis. Detailed
notification is available on our websites
www.bankofindia.bank.in. Last date of
submission of application is 11.05.2026.
Any comgendum/ addendum/ notification
will be publishedin the same website only.

(ZONAL MANAGER)

Ernakulam Zone

Qutstanding as on 10.04.2026 - Rs. 1,20,30,492/- (Rs.58,51,334+ Rs. 61,79,158)

Reserve Amount: Rs. 50,00,000/- | Date of Demand Notice: 26.10.2017 & 24.10.20

11| Last date for submission of
claims

17th May, 2026

Date of Possession; 05.08.2019 & 26.08.2019

Description of the Property: All the parts and Parcel of land measuring 117 Cent (42 Cer)
+ 75 Cents ) of land in Sy No.182/3-1, Kaduthuruthy Village, Vaikom Taluk, Kottayam Disiri
Boundaries of 42 Cents- North :5t. Thomas Church . South: Own Property , East: Own Prope
& Road, West: Property of Palackathadathil Alexender. Boundaries of 75 Cents -Nort]
Property of Muprappalll Santhosh, South: Property of Palackathadathil Alesender, Ea
Road, West | Property of Palackathadathil Alexander

LRl

Name of the Branch: MANVETTOM, 16431 Suresh P.C, Padakasseril (H),Mem
P.O,Legal Heir of late 35078 Saradamma- 38425 Sathy Surendran, Tharayilathazhatfju

(H), Memuri P.O

=

Motice is hereby given that the National Company Law Tribunal,
Kochi Bench has ordered the commencement of liquidation of the
M/s.Immaculate Agro Spices Private Limited on 17th April, 2026.

Note : Applicable forms can be downloaded from the following
portal: www.ibbi.gov.in = Resaurces = Downloads = Forms under
IBBI (Liquidation Process) Regulations, 2016.

Quistanding as on 10.04.2026 - Rs.4,31,073/-

Reserve Amount: Rs.75,000/- |

Date of Demand Motice: 19.01.2022

Date of Possession: 15.05.2023

Description of the Property: All the parts and Parcel of land measuring 3.21 cents of lal
in Sy. No.316/2 at Manjoor Village, Vaikom Taluk, Kottayam District, Boundaries: Nort
Property of Puthenpulickal, South: Read, East @ Property of Mohanan Puthenpulickal, We:

Property of Sasikumar Ramanilayam

o

TO ADVERTISE
PLEASE CONTACT
Trivandrum : 9447770974

Kochi : 9895611430
Thrissur  : 9847862299
Kottayam : 9447695936
Kozhikode : 9847200442

thehindubusinessline.

Terms and ggndjlliggg Ef Tgng_e:fgugm%n
The interested parties may submil the Tender/Quotation along with 5% EMD in a seal

ame of Tender/Quotation before the time limit and at the ven
r e EMD as mentioned above shall be paid in the Kaduthuruthy Urban
Operative Bank Ltd, and handover a copy of idenlily, which should contain the address
future communication.If the borrower pays in full the amount due, before auction date, t§
auction will be stopped without further information. The sealed Tender/Quotation shall
opened in the presence of Tender /Quotation submitted parties on 15.05.2026 after 2 pm a
the highest quoted Tender/Quotation is accepled, The successful bidder shall pay 25% of tf
CQuoted price before 4 pm on the same Tender /Quotation Date. And the balance amount shill
pay within 15 days from the date of accaptance of quotationftender/ or from the date of confirmatign
of sale of property or such extended period agreed upon in writing between the parties.

envelope mentioning the
mentioned above .

DAMDD SO D

Detailed Auction Terms and conditions are available at bank websile. www. kucbank.in pr

Bank head Office

Date : 17.04.2026
Place: Kaduthuruthy

(S/d) Authorised Officer (Under Central Act 54 of 2002)
The Kaduthuruthy Urban Co-operative Bank Ltd.,

H.0. Kaduthuruthy, Kottayam, Kerala.

No.10.

penalties.

section 38.]
Date : 18.04.2026
Place : Coimbatore

The stakeholders of M/s.lImmaculate Agro Spices Private Limited are
hereby called upon to submit their claims with proof on or before17th
May, 2026 to the liquidator at the address mentioned against item

The financial creditors shall submit their claims with proof by electronic
means only. All other creditors may submit the claims with the proof in
person, by post orby electronic means.

Submission of false or misleading proof of claims shall attract

[In case a stakeholder does not submit its claims during the liquidation
process, the claims submitted by such a stakeholder during the
corporate insolvency resolution process under the Insolvency and
Bankruptcy Board of India (Insolvency Resclution Process for Corporate
Persons} Regulations, 2016, shall be deemed to be submitted under

Designated Partner & Authorized Signatory
M/s. SPP Insolvency Professionals LLP [IPE]

My/s. Immaculate Agro Spices Private Limited
AFANo.: AA1/50033/02/300626/20056 valid upto 30.06.2026

CA Mahalingam Suresh Kumar

acting as Liquidator of

MKI-X
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